W

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH

JATIPUR.
R.P.No.92/93 Dt., of order: 10,12.93
Nava]l Kishore Sharma : Petitiomer
Vs, /
Union of Imdia & Ors. :\Respondents

CORAM Y
Hon'ble Mr.B.B.Mahejim, Member (Adm.)
Hor'ble Mr.Gop2l Krishra@, Member(Judl.).

PER HON'BLE MR.B.B.MAHATAN, MEMBER(ADM,).

We hdve corsidered the @above Review Petitiom umder
Rule 17(3) of the Central Administrative Tribumal{Proce-
dure) Rules, 1987. It was held in the drdcrﬁdated 25th
Aygust 1993, im T,A,No,168/92 Naval Kishore Sharma Vs,
Union of India & Ors., thdt mo relief ceén ée given to
the @pplicdanrt in the absémce of the necessary padrties
who would be affected\if he is @ssigned semiority posi-

tion @t 81.No.259(4) imstead of $1.No.324. The peti-

tionsr has argued in this pefition théat no individuel

- wWas necessary party in this cése and it could not

therefore be concluded thit necesséry parties were not
impleadea. This @mourts to saying thdt the order .is
rad or merit. This is mo grourd for re-opeming the
ciase in review, No error apparemt on the face of the
racord has been shown which mdy justify review under
Order 47 Rule 1 CPC, The petitiom is accordingly

dismissed in linine.
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